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Neither the Applicant
nor his Advocate is present

- as they were directed not to

remain present.

Mr. Ramesh Darda, Counsel
for the Respondents.

.Mr. Ramesh Darda prays to
grant further time for filing
reply.

Adjourned to 21.9.90 for
reply and further directions.

Neifher the Appliéaﬁﬁ.hdr
his Advocate are present, -

Mr, Ramesh Darda, Counsel
for the 1:‘c-zsloond‘emts.

Mr. Ramesh Darda has
filed reply today ‘and has
served copy on the Applicant,

- Since the reply of
Respondents has been filed in
the matter, the matter has
become ready for hearing.,

Howe ver, it is not possible to
fix hearing date in the neear
future on account of other

old pending urgent matters.
This matter is, therefore,.
kept on Sine~die list,

Mr. Ramesh Darda says that
3t the time of fixing the date
of final hearing notice may be
issued to Respondent No.l,

Notice may also be 1ssued to
the Applicant,
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4s per directior; of the
Hon'ble Vice Chaimmah dated
24,8.93, the mattér is kaken
up from Sine-dia list. Fixed

for Final Hearing on [D/// ‘
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